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! CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH
ORIGINAL APPLICATION NO:262/2001
DATED THE 31ST DAY OF MAY,2002. J

CORAM: HON’BLE SHRI JUSTICE BIRENDRA DIKSHIT, VICE CHAIRMAN
HON’BLE SMT. SHANTA SHASTRY, MEMBER(A)

1. Workmen/Enplovees
in Electrical Department,
T&R/CHR at Masik
Kriti Samiti

2. 8hril Kahane MU0,
Shiri Krishna Nagair,
Hear Dasad Bas Stop,
Jail Road, Mashik Road,
Haahik. ’ _ www Bpplicant.

By Advocate Shril U.r.Jdoshi
|
W/
1. The General Manager, (
I&P/0HP Mashik Road,
Mashilk.
2. Deputy Gensral Manager,
CHP /ISR Mashik Road,
Mashik.
4. Chief administrative Officer,
I8P SCHR Mashik Road,

Hashik.

4. Chief Engineer CNR/ISE,
Mashik Road, Mashik,
L. BlR.kRedars,
fgasistant Works Engineer,
CHP, Mashik Road, Mashik. wwe Respondents

By Advocate Shril YV.G.Rege.
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(ORAL ) (ORDER)

Per Smt.Shanta Shastry, Member(a)

The main cause of grievance of the applicants 1is  the
promotion granted to Respondent Mo.% as fAssistant Flectrical
Engineer in the Electrical Department of the ISF & CMP that looks

atter all maintenance work of 152 & CHP, The applicants have



-

th&f&for@ ch@lleng&d the promotion granted w.e.f. 31/7/2000 vide
ordar dated 10/8/2000.

= The applicants are industrial workmen and are workKing in
the electrical department of the workshop of ISP & GNP, They
have made this  application jointly agsinst the promotion of
respondent no.%.  According toe the applicants, the 'rﬁﬁpond@nt
no. %  does not come in th@,zon@ of consideration fbr promotion to
the post of Assistant Electrical Engineer b@cﬁuﬁe he Jdoss  not
any academic gualification in the electrical trade not
has he acguired electrical qualification 1like electric fFitter,
any diploma certificate from any authorised institutions for such
qualification. The respondent no.% is an oil engine Fitter and
this Job belongs to mechanical trade.

x. The applicants submit that according to th@.fecruitment
rules for the post Oflﬁﬁﬂiﬁtaﬂt Works Enginesr (Flectrical), the
senior most person  amongst Journeymen who possess the reouired
qualifim&timn‘iﬂ electric trade can be considered for promotion.
According  to  the applicant the action of the respaondents in

prometing respondent no.% at the outset is illegal and the

—
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respondents have not gone by the statutory rules. & applicants
made @ representation in this respect vide letter dated EBSS/E000
1.8, befors ‘th@ promotion waé granted to respondent no.H. Tﬁey
&lao géught & meseting with the respondent authorities. However,
the promotion order was issued. The applicants have also stated
that‘pri@r tm:th@ preasent promotion, the respondents had planned
o promofe réaamnd@mt ne.%  in 199%. Mowaver, the same was
withadrawn on & representation made by Shri E.L.Unaware who is the
mamber of the  Kriti Samiti (i.e. Applicant no.l). Thes

applicants are surprised that a person who does not DOSSERE any
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gualification of electrical department is promatgd as mssistant
Works Enginser in that department. The applicants h&vg therefore
prayed to guash and set aside the promotion order of respondent
no.%  and  toe hold  a  fresh OPC of eligible persons amongst the
applicants for consideration of promotion.

. The respondents submit that the electrical department has
two units, El@ctric shop and Powerhouse. The Electric shop has
the posts  of Mazdoor, Liftman/MHelper, Flectricians, Senior
El@ctricianafﬁrmatur@ Winder and Journeyman(Electrical). The
posts are  in the ascending ordeir. The posts in Powsrhouse
consists of industrial workmen in the grade = of assistant 01l
Engine Driwver, 011 Enginer Driver, Fitters and Journeyvman besides
Flectiricians, Senior Electricians. aAccording to the Recruitment
Rules for the post of Assistant Works Engineer(Flectrical), the

post  can be Tilled by Fromotion from amongst Journeyman eligible

of India Security Press/Currency Note Press  (ISP/CHPY  in the
scale  of  Rs.1350-2200 with two vears regular service in the
grade. The senior most journeyman is considered for promotion to
the post of assistant Works Engineer(Electrical) in staff cadre
par  the given gquota. The respondent no.® was the senior most
Journeyman in the slectrical department working in the Powerhouse
since the begining w.e.f. 16.6.198%. HMe has completed 12 wvears
af  service in the cadre of Journevman and therefore he was found
eligible for promotion to the post of Assiztant Works Enginesi
(Flectrical). According  to  the respondents, the post in sach
department are to be filled from amongst emplovees within thes
department, 1.e. in electrical department from amongst the
persons in electrical department. Similarly, persons working in
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Mechanical /Civil/Flectronics mrartmrni arg not considersd For
promotion to higher posts in other departments. ﬁm educational
gualifications are prescribed for promotion. According to the
respondents, the  respondent no.% alone was eligible at the
relevant  time as  he had put in more than two vears service as
Journeyman in the Electrical department. It is alzo  submitted
that one Shirl  E.L.Unawane who was working as Jourheyman in the
slectrical department in electric = shop was working as  Journeyman
t1rom ’QIJOXLWQ“, He is much junior to respondent no.5 and he
nad  not campi@t@d two  wears  service nor had any of the other
applicants completed two  vears service as  Journeyman from
10/12/1998 and  therefore the respondents were justified in
promoting respondent  no.%  toe the post  of Assistant Works
ﬁngin@@rﬁﬁlecfrical). The respondents have also denied that

@spondant no.s WS not promoted sarlier becausea of

representation received from Mr.Unawane. fecording ho the
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respondents thereforse the br@motion of r@gponﬁent no.5 1 lagal.
5. The learned counsel for respondents hazs produced the copw
af DPC procesdings in this connection.

S, We have heard the learned counsel for the applicant as
wetll as respondents. It is zeen from the Recruitment. Rules Ffor
the cat of Assistant Works Enginesr(Flectrical) that the feader
post is  that of Journeyman within the department. Even in the
respondents reply it is  stated that the Powsrhouse is a part of
the Electrical Department. This being so, it cannot be said that
respondent nol% was not eligible for promotion to the post  of

femaistant Works Engineer. We alse note that no sducational

as  promotion is  concerned.
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What is pr@@crib@d is  two wears of se in the graase of
Journeyman.. It is also seen  from the ORC procesdings that
applicants w@ﬁa ot eligible and that they werg not swen witﬁin
the rone of consideration becauss they had not completed two
vears of  service. as  Journeymnans. The applicants have not
produced any details of their ssrvice in the OA. They have nol
even denied the averments made by  the respondents that Shri
Unawane was promoted as Journevman on  17/12/98 nor bh&ve T hey
denied that  respondent no. b was  promoted  as  Journsyman  on
Z0/6 /1989, .

L In the light of the discussion above, we Jdo not see any
illegality or irregularity in the promcotion of respondent no.b to
the post of ﬁssi tant Works Enginesr(Flectrical). The applicants
have Tailed to make out their case. In the circ umxtanccuy We Ao
not see any good reason to  Interfere with the impugned order
dated 10/8/2000 promoting respondent no.5.

accordingly O Is dismissed. Mo costs.
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(SMT .SHANTA SHASTRY) (BIRENDRA DIKSHIT)
MEMBER(A) | VICE CHAIRMAN
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